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RE: ALLEGED INACCURACY IN

PROCEEDINGS
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PAPERS LAID ON THE TABLE

PAPERS RE. PREVENTIVE DETENTION ACT,
1950

The Minister of Home Affairs and
also in charge of Labour and Employ-
ment and Minister of Planning (Shri
Nanda): I beg to lay on the Table a
copy of ‘Statistical Information re-
garding the working of the Preven-
tive Detention Act, 1950, during the
period 30th September, 1962 to 30th
September, 1963.

Shri Daji (Indore): The House had
been assured earlier by the hon.
Home Minister that just like the
review of the Preventive Detention
Act, a copy of the action taken under
the Defence of India Rules also would



